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1) Hon'ble t, Governor of Delni,
Haj liweg, Delhi.

2) fhe bon'ble luw Hinister,
Uld <ectt.,

Delhi.

3) secretary(legisl tive Agseubly)
1ld Sectt.,
Jelhi.
//
_ |
\\W Jubject?: forwvirding of the copy of the "The Delii
£\ Prohibition of Smoking and nonegmokers

he:1th protectian act, 1996,

sir,

. Il am directed to forwerd herewvith 2 copy of the
’.I‘ho Delhi Prohibipim of Smoking and Hon-Smokers

tie“ 1th Protection 4ct, 1996" which received the asgent
of the Hon'ble lt, Governor of Delhi on 25.09,1994
for irformetion and neces wv nt your end. |

Yours it ful ly,

! ‘“.f.uc .D :iddm)
acls ag above, Under Secret:ry( L.a.)




IV DELDNL GAZETTE LXTIRA ORDINANY)

v ( TO R PUBLISILD IN FART

GOVL KUMLUT OF HATLICOHAL CAPITAL TURRITORY OF DELII

(pDeEPi'l'y OF LAY, JUOWTICE & LUGLISLATIVE AFPFAIRS )

Ho,Fe1 3( 1)/9'/-LA/60q, Dated, the Ist January,1997,

’ il T . -~ T, q b
The following Act of Legislative Asscubly received the

. R o
assent of the Lt, Governor on 25th September, 1996 and is

hereby published for general information s

“Thc Delhi Prohibition of smoking and Mon-cmokeras Health

Protection Act, 1996"

(Delhl Act llo, 1 of 1997)

(As passed by the Legislative Assembly of the Natlional

Capltal Territory of Delhi)

Lo provide [or prohibiting of Sincking in places of public work
Or use and in public service vehiclos in the HNational Capital
Territory of Dezlhi and to make provision for other matters

commected therewith.

e it enacted by tLhe Logislative Assenbly of the National

\ /' Capital 7Yervitory of Delhi in the Forty Seventh Year of the
Republic of India as follows:—

short title, = (1) Ihis Act may be called tLhe Delhi Prohibition of

’ ’
0.

2xtent and Smolking and non-CnYers 11 alth Proleclion Act, ]
ormencemenl (2) It extendz to Lhe whole of Lhe llational Capital

Toerril ory ol L““A.L.

NONE vsiwiare 2




Definitions

(3)

2o

(a)

(b)

(d)

(g)

(2)

It shall come into force on such date as the Covernment

may by Notification in the Official Gazette appoint:

Provided that different dates may be appointed for
different provisions of this Act and any reference 1n
any such provision to the commencement of this Act shall

be construed as a reference to the coming into force

of that provision.

In this Act, unless the context otherwise require:-
wadvertisement” means and icludes any' notice, circular,
wall paper, pammphlet, display on hoardings, or any
visible representation made by means of any light, sound,
smoke, gas or any other means which has the effect of
promoting smoking and the expressioﬁ 'advertise' shall
be construed accordingly;

"authorised officer" means a person _authorised under

section 4;
"Delhi” means the National Capital Territory of Delhi;

nGovernment" means the Government of the National Capital
Territory of Delhi;

"Legislative Assembly" means the Legislative Assembly
for Delhi;

"place of public work or use" means a place declared as
such under section 3 and includes auditoria, hospital
buildings, health institutions, amisement centres,
restaurants, public offices, court buildings, educational
institutions, libraries and the like which are visited
by general public but does not include any open place;

nOfficial Gazette" means the Delhi Gazette;




(3)

(h) "public service vehicle" means a vehicle as defined undexr

clause (25) of section 2 of the Motor vehicles Act, 1988 (59

of 1988);
(i) "rule" means the rule made under this Act;
(§) "smoking" means smoking of tobacco in any form whether in

the form of cigaratte, cigar, beedls o otherwise with the

aid of a pipe, wrapper or any other instruments.

Declaration of 3. As soon as may be after the commencement of this Act Act and
no-smoking places thereafter from time to time, the G.ove:nment may, by notification
of public wark o in the Official Gazette, declare any place of public work or use
use in Delhi to be a no-smoking place for the purpcse of this Act.

Power of Govern- 4. The Government may, by notification 1in the official GazeltLe,
ment to autharise authorise one or more persons who shall be competent GO act

officers to Act under this Act.

under this Act.
(2) Every person authorised under sub section (1) shall be deemed

;4"""",\:.‘._
r \ to be a public servant within the meaning of Section 21 of
2 s
. D\i_,/, the Indian Penal Code 1860 (45 of 1860).
Prohibition of Do No person shall smoke in any place of public work or use.
smoking in

places of public

wxk or use.

Prohibition of 6. Without prejudice to the provisions of the Motor Vehicles Act,
smoking in public 1988 (59 of 1988) no person shall smoke in a public service
service vehicles. vehicle.

Cont Qe = 4




Jrohibition on 7 4
advertisement

of cigarettos etc.

Prohibition of 8.
sale of cigarettes,

etc. to minars.

Prohibition of 0.
starage, sale and
distribution of
cigarettes, etc. in
the vicinity of
educational .

institutions.

Display and 10.

Exhibition

of

Board.

Penalties 11.

(4)

Notwithstanding anything contained in any other law for the

time being in force, no person shall advertise 1n any place

. ’ » 2 L - o - - - f\~. =
and any public secvice vehicle which may promote smoking,

or the sale of cigarettes and beedls etc.

No person shall sell cigarettes, beedis or any other such

samoking substance to any person who is below the age of

eighteen years.

: - | p
No person shall himself or by any person on his behalf,
store, sell or distribute cigarettes or beedis or any other
such smoking substance within an area of one hundred metre

around any college, school or other educational institution.

The owner or manager or 1incharge of affairs of every place
of public work or use shall display and exhibit a board at
a conspicuous place or places in and outside the premises

visited or used by general public prominently stating that

the place is a "No Smoking Zone" and that "Smoking is an

Offence".

Any person, who contravenes the provisions of:-

sectiors 5, 6, or 10 shall be punishable with fine which may

extend to one hundred rupees and in case of second or

subsequent offence, shall be punishable with a minimum fine

of two hundred rupecs, but which may extend to five hundred

rupees ;

CoOtitAessonssn )




(ii) sections 7, 8 or 9 shall be punishable with fine which may
extend to five hundred rupees and in case of second or
subsequent offence, shall be punishable with imprisonment
which may extend to three months, or with a minimum fine of
five hundred rupees, but which may extend to one thousand

rupees, or with both.

Sjection of 12. Any authorised offence or any police officer, not below the rank
vioclators of of sub-inspector , may eject any person from the place of public
this Act from work or use who contravenes the provisions of this Act.

the place of

public work or

usSe.

Court competent 13.(1) NO court other than the court of a Metropolitan Magistrate
Lo try offences . shall take cognizance of, and try an offence under this Act.

e ks ot (2) No court shall take cognizance of any offence under this

and take : . - : :
Act except on a complaint in writing of an authorised officer

cognizance of with respect to offences under section 5,6 and 10 and on a

GLigmces repocrt 1in writing of a police officer, not below the rank
of sub~inspector, with respect to the offences under sections
7,8 and 9.

Certain offences 4. Notwilhstanding anything contained in the Code of Criminal

to be cognizable Procedure, 1973 (2 of 1974) offences, under sections 7,8 and

and bailable. 9 shall be cognizable and bailable.




.

OLfences under 15. All offences under thils

(6)

Act shall be tried summarily in the

sumnary trial undec the Code of Criminal

the Act to be manner provided for

tried summarily. rocedure, 1973 (2 of 1974).

Power to 16. The Government may, by notification in the of ficial Gazette,
delegate. direct that any power exercisable by it under this Act, may

also be exercised by such officer as may be mentioned

therein, subject to such conditions
specified therein.

Coumpasition of 17 The Government O any person authorised by 1t by gener al

offences. or special order in this behalf, may either before o after

the institution of the proceedings compound any offences made

punishable by o under this Act.

Power O mke 18. (1) -The Government may make rules to provide for or regulate

any matter in respect of which this Act makes no provision

rules.
or makes insufficient provision and provision is, 1n its
opinion, necessacy.

(2) Any rules made by the Government shall be subject tO previous

publication thereof in the official Gazette.
(3) Every rule made under this Act shall be laid as soon as may
— be after it is made before the Legislative Assembly and 1f

4 \

4/'. \ '; the House agrees 1n making any modification in the rule CoC
3\: f’ of Lhe House agrees thal Lhe rule should not be made, the rule
shall thereafter have offect only in such modified form oOC

be of no effect, as the case may be, so, however, that anj

such modification cCr annulment shall be without p:cjudicq

to the validity of anything previously done under that rule.




